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(b) if eo. by what time it will be 
released! 

THE MINISTI.R OF STATE IN 
TH~ MINISTRY OF SlUPPlNG AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) and (b) The current time-table 

and route guide is already avaible 
and on sale at all time-keeper booths 
at prelellt at a price of RI. 2.00. 

MifSlDC Shl ... of SbiPPlac CorpOra-
t .... or Iadla 

4420.SHRlMATl PRAMILA DAN-
DAVATE: Will the Minister of 
SHIPPING AND TRANSPORT be 
ple8led to state: 

(a) whether it is a fact that a 
number of ships belonling to the 
Shipping Corporation of India with 
carlo lite iron ore ete. are missing 
and the cargo is being sold in the 
South African markets; 

(b) whether Govemment· have 
investigated into the missing ships 
and their whereabouts: and 

(c) i1 so, the details thereof. 

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI VEER£N-
DBA PATIL): (a) No, Sir. 

(b) and Cc) Do not arise. 

Mrdieaa TenaiUtloB of PreIUDC1 by 
Private MeclJfal ~ 

4421. SHRI NAWAL KlSHORE 
SHARMA: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether Government are 
aware that medical termination of 
pregnancy operations are being eon-
ducted by private medical practi-
tioners aDd clinics; 

(b) tile number 01 cues of deaths 
reported during the last three years, 
year-wise. where the pregnancy was 
terminated by the private medical 
practitioners and. cilinics; and 

(e) whether Government propose 
to impose restrictions on private 
3043 LS-5.' 

pracUtioDeI'S to c:oacluct mecl1eal ter-
mination of prepaDCy operations 
where this l.dUty • already 
available in all Gontnllleftt hospitaIJ'! 

THE MU.~ OF STATE IN 
THE MINISTRY OF HEALTH AND 
FAMILY WELFARE (SHRI NlHAR 
RANJAN LASKAR): (a) Yes. 

(b) From repJiel receivecr., far 
from 20 states GovemmentllUnion 
Territori .. , two deatlll due to Medical 
Termination Of Prelnancy performed 
by Private MecI1cal PracUtlonen were 
reported in 1918-80. 

(c) No QualifUation tnd expeai-
enee which a rellatered med1cal prac-
titioner mUit poIIess. and concl1tlonl 
whUh a privatae cllnim mUlt fulftl. 
before medical termination of prel-
nancy can be performed. are laid 
down in the Medical Termination of 
Pregnancy Act (1811) and the 'M.T.P. 
Rules (18'15) framed th .... under. and 
those adequately .. feluant women 
seekinl lela I abortions. All Private 
ClilliCi registerecl \lnder the Act have 
-to cOnform to these conditlOM. 

Kakillda·KoUpaI18 Lille 

4422. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
RAILWAYS be pleued to IIlate: 

(a) wJlether GOWll'DDlent have con-
sidered the need to restore the dJI· 
mantled railway UneI whieh were 
laid during the British time in order 
to eliminate the reeional imbalance 
in spereadinr the railway Hnes in the 
eounh7; and 

(b) how 'much It would cost to 
restore the Kakinada-Kotipalle rail-
way Une new in view of tbe exia-
tense of aome of the neeeasary infra-
structure _ill there! 

THE DEPUTY MINfSTER IN THE 
MINISTRY OF RAILWAYS AND IN 
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 
MALLIKABJUN')t: Ca) Keeping in 
view the fact that but for their dis-
mantlement during the Wan aDd due 




